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RE. ALLEGED PREVENTION OF VISI-
TORS FROM MEETING MEMBERS OF 

PARLIAMENT
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MR. CHAIRMAN : I have received 
your notice. It does not comc under rule 
340 because under rule 340 there cau be 
an adjournment if the discussion going on 
is on a motion. The discussion now is not 
on a motion but on a Budget which is 
dealt with under a separate provision. 
Therefore, it does not come strictly under 
rale 340 under which there is no provision 
for adjourning the discussion except when 
the discussion is on a motion. Therefore, 
I do not, feel that your notice is strictly 
in order. But the matter you have raised 
is undoubtedly of a serious nature. There-
fore, you should refer to the Speaker. The 
Speaker is going to make an inquiry. 
After the inquiry, we will fcnow the posi-
tion and let you know about it,

&  « i m  fagrcfr w m n fi  : *T*TT *TPT STH

i pfarr mr* f m  v n

MR. CHAIRMAN : Since you have 
given notice, ! can permit you a few 
minutes, but there will be no adjournment 
of the discmsion.

; : *3  ?fr im  %
■ ■ fci

ft£&CHAIRMAN * At the matter it 
'V*?**-.pcnsritllng. you a couple of
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MR CHAIRMAN : H th  U not a party 
matter. Theielwe. iii> igWiht m ittrr tfli. ^; rfw»w*wip| WY *****
b e  in q u ired  i«o, U n A aib ted ly»  if there



is m y  preach of privilege of any member, 
steps wifl be taken to maintain that pri- 
vJtege.
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